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After having consultation with all the parties present in the Court today, this

Bench hereby appoinLs C.A. Mr. Deepak Vasant Kotwal also proposed by

Additional Director, he is directed to collect the necessary documents from the

Petitioner and Respondent as well as from the earlier C.A. I4r. Girish Satav who

is in possession of the accounts. Thereafter finalize the accounts for the

flnancial year ending on 31.03.2014. A requisite list of documents received from

the respective sides should be prepared for record purpose. Further documents

and information, if any, can also be demanded by the C.A. from the respective

parties so that the accounts can be finalized at an earlier date.

The Additional Director shall side by side pursue the progress of amicable

settlement of the dispute after mutual negotiations. The fees for supervising

the l,leeting held on 10.06.2017 and thereafter tlvo more consequential

meetings for the Additional Director is total Rs. 15,000/- to be borne by both the

sides equally.

The fees of the C.A. for completion of the accounts for the Financial Year ending

on 31.03.2014 shall be Rs. 10,000/- also to be borne by both the parties equally.

The accounts for the Financial Year ending on 31.03.2014 shall be completed on

or before 30s June, 2017. Thereafter the same shall be placed before the Board

of Directors on 8th July, 2017 at 10.00 AM at the placed agreed upon in the

Offlce of Additional Die'.l:or,47/1. Taware Colony, Ajay Apartments, Pune. This

t'leeting to be presided over by the Additional Director to supervise the approval

of the accounts. The Matter is adjourned For Hearing on 13h July, 2017.

Dated: 12.06.2017
M.K. Shrawat

Member (Judicial)
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